s CENTRAL ADMINISIRATIVE TRIBUNAL
| ' l\-"‘;ﬁ; CALCUTTA BENCH
. | CALCUTTA
M, A.559/98
0.A.1278/97
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For the ’applic:ant in MA., 3 Mr, M.S. Banerjée,cpunsel

. 'For the opposite party :
R in M A, . . ¢ Mr. R,K. De, counsel

He ont 17 | ‘ 0 oris -
ORDER

Ld. coungel Mr. Banerjee on behalf ot the applicant(ofticial
respondent) submits that in pursuance ot the_order dated 22,10.98,
the D.C.R.G, money has been paid to the original applicant on 28th

i 14/{ FS ”
November, 1998, He produced the receipt e@ in support of the

v
MM: the sa@d amount,

» . Ld. counsel, —
' ' 2. ‘JZJMr. Dej) submits that he did not get any instruction from his

client over this matter, However, 1a. counsel Mr. Banerjee £0r the
applicant submits @t the DsCeReGe money haé been paid to the original
applicant. We dispose the M._Ab on his statement and the'3 ereceipt copy
of'D. C.R.G. money be kept in[fj/file after attestéhtion laoly the 1d. counsel
Mr. Banerjee. _ R * -
3. No ofder i1s passed as to costs.
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